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| delivered on 27, 11.1990:

attempt Heas been:iiade ‘to .discuss the case on merits.
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' RA—28/91 4n- ©A-398/89 :has been f11ed on 25 1 1991 in the

:matter of P.N. ' Singh & S.R.. Prasad,; seeking rev1ew of the Judgement
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Weé “hiave ¢onsidered the:R.A.. carefully. We find that an

Once the

' Judgement ‘has ‘been Pelivered; on.merlts after hearlng the applicants
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‘respéﬁdehts mhefrev1ewmcannot be undertaken on merlts.

and)t

' The scope of’ the)R Al dse extremely 11m1ted as deflned in the Order
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e No XLVII (1Y of Code of Civigd.: Procedure and the present RA is not
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- covered by ‘the ‘said provision, - ;The R.A, is accordlngly reJected
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